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Work-Charged StaJr of C.P.W.D. 

1558. Shri Tangamani: Will the 
Minister of Works. Housing and Sup-
ply be pleased to state: 

(a) w!1ether the revised scales . ot 
pay have }x,en given to the Central 
Public Works Department work-
charged staff on temporary transfer 
to the Npw Delhi Munic:.oal Com-

mittel'; 

(b) \\'hdhpr they have been paid 
the' a c a ~ of the' pay on refixation; 

and 

(t:) if not. the n'asons thl'rdar? 

The Minister of Works, lIousing and 
Supply (Shri K. C. Reddy): (a) No. 
StafT On transfer to New Ddhi Muni-
cipal Committee are not eligible for 
1-'1(' r('visl'd scales of pay unless t:hey 
reVt'rt to thl' Cf'ntral Publit: Works 
Departm(·nt. 

(b) and (e). The question of fixa-
tion of pay of the staff in the revised 
~ l t, , of pay will be considered if 
and when they ('xercisp their option 
to reVf'rt to the Central Public 
Works Department. 

Work-charged Staff of C.P.W.D. 

1559. Shri Tangamani: Will the 
Minish'" of Works. Housinll' and Sup-
ply be pleased to state: 

(a) wht,thcr the revised scales of 
pay have been given to the Central 
Public Works Department work-
charged staff On temporary transfer 
to the Municipal Dlrporation ot 
Delhi; 

(b) whether they have been paid 
the arrears of the, pay On rl'flxation; 

and 

(c) if not, thl' reasons therefor? 

The Minister of Works, HOIIIIIDc .... 
Supply (Sbri K. C. Reddy): (a) No. 
The o ~ transferred to the Cor-
poration will be eU,ible for revUed 
scales of pay only if they revert to the 
Ct>ntral Public Works Department 
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(b) and (c). The question of ix~  

tion of pay in the revised scales wIll 
be considered if and when the staff 
concerned exercise their option to 
revert to the Central Public Works 

Department. 

12.0'7 hrs. 

MOTIONS FOR ADJOURNMENT 

DEATH m" SHIn K. RAMA RAO DUE TO 
FALLING FROM TRAIN 

Mr. Speaker: The other day, there 
was an adjournment motion re\i\ting 
to the death of Shri K. Rama Rao. 
I held it over for today. The hon. 
ini~t  

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): Shrl K. 
Rama Rao accompanied by his 
daughter. a lady nurse' and a journa-
list Shri G. K. Prasad boardC'd the 
III class sl('eper coach of II UP 
Howrah-Delhi Exprpss on thp 9th at 
Patna Junction for Dl'ihi. The'Y Wl're 
given spats 72 to 75. which wpre 
located on the bench near the dOOl', 
on the left-hand side, at the Delhi 
end of the coach. It is reportl'd that 
Shri Rao was occupying thl' ~cat 

nNlrest to the door. t.he other two 
scats being occupit'd by his daughter 
and nurse. 

At about 10.20 hours when the train 
arrivl'd at Buxar, it was reported to 
thp Guard that a paSSf'nger had fallen 
off. The eommotion on th(' platform 
attracted the attention of thC' Divi-
sional Operating Superintendent, 
Dinapore, who was travelling on the 
train. Enquiries with the pas!lenfterl 
travelling in the sleeper coach indi-
cated that the probable place of fall 
was ncar about kilometre 610, where 
attempts had also been made by the 
passengers to stop the train by pul-
ling the alarm chain which, howl'ver, 
did not oP<'rate as the apparatu5 had 
been blanked off from Mokameh. 

Instructions Werf' issued for all the 
trains on the run between Arrah and 
Buxar to look for Shri Rao and 39 UP 
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Janata Express which was following 
11 UP about 90 minutes later, picked 
up Shri Rao at Kilometre 611/6 bet-
ween Karisath and Behea stations, at 
about 11.40 hours and when Shri Rao 
was (~xa in  at Behea by a doctor 
he was found to have been dead. The 
body was taken to Buxar where his 
family hud detrninl'd and a further 
examination by the railway doctor 
confirmed that the life was extinct. 
The body was handed over to the 
Railway Police and sub!oequently, 
after an inqupst by the civil police, 
to the rC'lativf's, th(' finding at the 
inquest being "al'cid('ntal dl,ath due 
to fall from running train". 

It b; as('('rtairH'd that no post mortem 
was conducted. 

Railway polin' hay!' registl'red a 
case and their inv('stigation report is 
awaitl'd. 

The Easlt-rn Hailway have also 
orrlr.nd un inquiry by thn'(' senior 
SC':llp oflic'('l's. Thi, inquiry has 
slarted from 12th Marl'h. 1961. 

Enquirip:.; show that the door near 
Shl'l Hao was sitting was in good 
working ordl'r and ('ould lw closed and 
S(,C'UlT'd prop!'rly. The blanking off 
of th£' alarm chain by th!' 11 UP 
Express was notifh'd in Patna Pit pel'S, 
including the Seurr7tlight on the 2nd 
Mar('h 1!l61. 

Thl' blanking off of th£' alarm chain 
~ a atu  a~ found n( t c ~a  in 
yil'\\' of hl'avy incidl'ncl' of unautho-
risl'd pullings on the Dinapon' Divi-
sion of Eastern Railway, and has been 

~o t  to with a view to avoid 
seriolls dis\o('ation to trains and 
inronvcni£'ncf' to passNlgf'rs. a~ well 
ns adw'rsl' (,"l'eb on the capacity for 
running goods trains for clearing 
('sscntial tfaffic. 

Shrl 8raJ Raj Slneh (Firozabad) 
ros('-

Mr. Speak .. r: Had he tabled the 
adjournm('nt otion~ 

Shri Braj Raj Singh: I had tabled 
the adjournment motion that day. 

My point is this. The Minister says 
that the door was perhaps not locked 
and Shri Rama Rao slipped through 
the door. In the third class sleeper 
coaches, the railway provides a per-
son to secure the door by putting the 
latches. May I know why a railway-
man was not posted in that compart-
ment. and why it was left in such a 
condition lhat any passenger could 
fall down. and hel'(-d£'ath has occur-
red of a very gn-at man? 

Shri Vajpayee (Balrampur): Accord-
ing to reports, Shri Rama Rao was 
still alive whpn he was picked up by 
the Janata Expr('ss. There is no men-
tion in the statem(,nt made by the 
Minish-!' to the (·ffpct that when the 
.Janala Expn'ss picked up Shri Rama 
Rao hI' was still alive, and if the 
Howl'ah Expn'ss could have been 
sloppt'd, his lif(' would havp been 
saved. 

!",hri Shahnawaz Khan: When he 
was picked up by the Janata Express, 
IH' was. unfortunately. dead already. 

Shrl Vajpayee: How much time 
was tltken by the Janata to reach the 
plan' aftl'l" the Howrah Express had 
pas.sed? 

Shrl Shahnawaz Khan: 90 minutes. 

Shri Raghunath Singh (Varanasi): 
When the door was in proper order, 
how did he fall down? 

The Minister of Railways (Shrl 
Jarjlvan Ram): That i~ what we 
cannot say. That is a matter for 
in ~ti ation  But his daughter. who 
was interrogated by the police at 
Buxar. was not ~u , when she left 
that bel·th for the other for break-
fast, whether the door a~ closed or 
open. 

Shri VajpaYf'e: May I know why 
hona fide pa>sengers should suffer for 
the incompett-nce of the Railway 
Administration in checking the pul-
ling of chains? 
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Shri Shahnawaz Khan: Although 
we are very sorry that such a valu-
able life was lost, I would like to 
inform my hon. friend, who appears 
to be very agitated, that in January 
1961, there \\"£'re 811 cases of alarm 
chain pullings on that one section of 
Dinapore in passenger trains. If that 
sort of thing continues. no trains will 
move. We are accused here that 
goods arc not carried and passengers 
are not carried. How elln we do it? 

Shri Braj Raj Singh: I submit that 
this i, a fit Clise for you to give per-
mission for this adjournment motion 
to be discussed in the House. It seems 
that it is the Ill'gligence of the rail-
a~  which has caused the dt'ath of 
Shri Rama Rao. No emplo.vee was 
thcl"l' to ,!'cun' the door. 

!Hr. Speaker: I have heard suffi-
cientl.\-' .... 

Shri Jagjivan Ram: As I have said, 
an altt'll(laut \I'as th{·re. but hl' was 
at the.' otlWI' (,lid of the compartment. 
H,· C"anno( he at both th!· doors at thl' 
sallw time. 

So far as this door W:IS concerned. 
th,' daughter of Shri Hama Rao her-
self is not certain whether, when she· 
left l1('r father to go to the other 
berth 10 takl' her breakfast. it was 
clo,eci or open. 

Shri Rra.l Ra.i Singh: What of that? 

Shri Indrajit Gupta !Calcutta-
Sou:h West): May I seck a clarifica-
tion? 

Mr. Speaker: Order. order. The 
matter has bt'en placed in the hands 
Qf the police for further investigation 
into this mattcr. The hon. Minister 
has gathcn·d what{,ver information is 
avarlablc, even from the relations of 
Shri Rama Rao. Und(·r these circum-
stanN's, I do not know if any useful 
purpO'l' will b, scrv(,d by adjourning 
the normal proel'cdings of the House 
and tht'n engaging ourselves in a dis-
cussion of this matter. Let us wait 
and see. 

So far as the blanking of! of the 
alarm chain is concerned. the hon. 
Minister said that there w('re 800 odd 
cases of chain pullings. This is one 
of the methods of preventing chain 
pullings-by making it impossible and 
making it useless. But now in view 
of what has happened in this case, 
the hon. Minister will certainly f('-
consider this matter whether that is 
E'/fective or something else which 
would prev('nt the pulling of chains 
by improper persons should b(' 
adoptL'd, which would at the same 
time enabl(, persons to pull the chain 
and utilise it in eaSe of an accident. 
ThesC' al"P all various expt'rinH'nts. 
Nobody ean aecuse the hon. Ministers 
of having dt'liberately done a thing 
so that accidents may occur. 

ThereforC'. I do not s('(' any useful 
purpose being serv(:d in giving my 
consent to this adjournment motion. 

Shri Braj Raj Singh: One point 
remains. The person who was sup-
pos('d to spcure thp door a~ at the 
oth!'f ('nd of the cornpartnlent. He 
perhaps thinks that the daughh'l' of 
Jute Shri ~ u Rao should have 
s('cured the door. Is it th!' n·sponsi-
bilit:v of thl' otlwr pa,;,f'ng('l"s 01" is it 
thl' duty of thl' man who is !Hlppos(>d 
to be thl'rl'? He should be then' to 
do it. When he did not do it, it is 
the dirl'ct responsibility of th(· 
railway. 

Shri Jacjlvan Ram: 1 al11 afraid the 
han. M('mbl'J" is imputing to ~ ~o

thing which I did not m,·un. I n(>vc'l" 
meant that it v,as the duty of the 
daughter to cJo~(  the door. What I 
have ta ~  is that she a~ not sure 
whether. wh('n sh(' Jdt her fath!'r, the 
door was closed or not. I am stating 
a factual position as given by her. 

Dr. Vila, Anaada <V1sakhopat-
nam): May I allk a question? W(!re 
the other pallllengl'rs in thl' compart-
ment asked to giVe evidence all to 
how exactly it happf.'l1ed? 

Sbrl lacJlvan Bam: I am afraid the 
Maharajkumar docs not know that it 
was a third class sleeper coach. It 
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was not an ordinary compartment. 
There were other berths. This was 
something like a coupe which was 
occupied by Shri Rama Rao, his 
daughter, a nurse and one journalist 
friend. There might have been pas-
sengers in the other berths, but it is 
not very easy for other passengers in 
those berths to see what is happening 
in this berth. It is just a coupe type 
of third class sleeper coach. (Inter-
ruptions). 

Some Hon. Members rosc-

Mr. Speaker: Ol'dpr, order. In view 
of what has been statl'd. I do not 
think any useful pUrpllS(' will be 
lIerved by interrupt ing the proceed-
ings of the House and giving consent 
to this adjournnwnt mot ion. 

Shrl H. N. Mukerjee (Calcutta-
Central): In regard to this mattl'f or 
alarm chains being put out of com-
mission on account of a very large 
numb!'r of cases where the practice 
was abused, I want to find OUt from 
the Ministry about on .. thing. Thl'rl' 
Is a penal provision: if on!' pulls an 
alarm chain without any reason, one 
is liable to punishm(·nt. W(' have 
found from answers to qu('stions in 
this House that a largl' number of 
people hav(· been held up for having 
pulled alarm chains, but most of them 
have been let off without punishment. 
If tht, Railway Administration does 
not wish to enforce the penal provi-
sions in n·gard to the abuse of the 
practice of pulling alarm chains. 
Would honest, bona fide passengers, 
who might be in need of pulling the 
chain. be penalist.·d only because the 
Railway Administration is not behav-
ing properly? This is a matter which 
is coming up fairly repeatedly in this 
House. but somehow or other the 
Ministry does not give satisfaction. 

Mr. Speaker: He ant ~ to know if 
any effective steps have been taken 
to punish those who pull the alarm 
chains without reason. 

Sbrl JqJlvaD Ilam: The House Is 
a a~ that we came before It tor 
enhancement of the punishment for 

alarm chain pulling. But as you 
know, the punishment is not in the-
hands of the railways. The case has 
to be tried by a Magistrate and the 
punishment is to be awarded by the 
Magistrate. It is not in the hands of' 
the Railway Administration. 

Again. another difficulty-we should 
not forget the conditions-comes that 
when a chain is pulled, the train is 
stopped and the guard goes to the 
compartment, nobody is prepared to 
say who has pulled the chain. We 
should not forget the conditions in 
which we are moving. I will request 
Shri H. N. Mukerjee to realise the 
condition, what it is. We cannot think 
in a vacuum; we have to think of the' 

t~ial ('onditions in which we are 
exi:.;1ing. 

Shri Anthony PiIlai: Surely there 
would lw fingerprints on the alarm 
chain. and on the basis of that there 
could hi' identification. 

Mr. Speaker: All that will be done. 
An~  ,ugg('stions maybe passed on to 
th(· han. Minister from time to time. 

In view of th(' statement that has 
been made. no useful purpose will be 
s('n'('d in intelTupting the proceedings 
of thl' House. I am not giving my 
('ons;·nt. 

ALLEGED MISHAP AT RUDRASAGAR 

OIL-WELL 

Mr. Speaker: Shri Braj Raj Singn 
and a few othprs havt:! tabled 8D' 

adjournment motion regarding t ~ 

following matter: 

"The cement wall of the Oil 
...... 1\ at Rudrasagar having caved 
in. abandoning of the exploration 
of oil in that field resulting in an 
aggregate loss of Rs. 30 lakhs. 
This has occurred due to the 
negligence in erecting the said 
cement wall. The mishap has 
al!ected the morale of the people 
engaged in oil exploration in that 
region and it may also affect the 
original time scheduled in the 
region." 


